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Re : Alleged virdictiveness in Registration

. by CBI against leaders in the Tehell

Title: Regarding alleged vindicativeness in registration of cases by CBI against some leaders in the Tehelka Case.

MR. SPEAKER: Hon. Members, may | have your attention please. Shri Malhotra and Shri Modi have given notices
on the same matter. Who would like to speak on this? | cannot call both the hon. Members.

KUMARI MAMATA BANERJEE (CALCUTTA SOUTH): Sir, my notice has been pending since yesterday regarding
the price hike.

MR. SPEAKER: | will come to that, if it is there.
KUMARI MAMATA BANERJEE : This is a burning issue. You should consider it. My notice is pending.

MR. SPEAKER: It has been fully discussed on a Question.
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI ARJUN SINGH): | would like to say that there
was a case of demonstration before Parliament. The court took care of that. There is no case of withdrawal.
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MR. SPEAKER: Shri Modi, this will give an idea to other also.
...(Interruptions)
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MR. SPEAKER: This is not fair. Your Deputy Leader has spoken on the same subject.



...(Interruptions)
MR. SPEAKER: | have allowed your Deputy Leader, Shri Modi.
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(At this stage Prof. Vijay Kumar Malhotra and some

other hon. Members left the House)




